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CBNTRAL AIMINISTRATIVE TRIBUNAL

- . CALCUTTA BENCH
b | CALCUTTA
No.0.a.1369 06
\ Present : Hon'ble Mr, D.‘Purkayastha, Judicial Member

- o BIPULANANDA CHATTERTEE & ORS.
Vs

WION OF INDIA AND ORS.

'

For the applicants : Mr, B, Mukherjee, counsel

For the respopdents ¢ Mr, C, Samaddar, counsel
- ORDER

The applicants were working at Rampurhat and they .were
allott;a quarﬁe;'s #k there. Subseq'uentlyé _t'ne{r were ‘Q.eclared
surplus and were transferfed to Pak\;r. Since quarters were
not available aﬁ ‘Pakur, the applicants were alloweci to stay
in the quarters at Ratnpul;i;lat for aperieaof two years in
tems of the letter dated25g4¢,89 Adssued by the authority
as appears from annexure-R to tﬁe reply. "The grievance of
the appliéaﬁt is that since quarters were not aval:i.laible'~ at
Pak_ur, they were not liable to pay damage rent. According

to the applicants 121 staff were declared surplus but only

| L The |
15 quarters were available at Pakur. So, ’\yvho are not allowed fQLPa.D
at P “Yatr l hepomal.

to enjoy the accommodation of quarters were
éllowanCes as per rules,
2, = Mx, Samaddar appearing von behslf of the respondents

' \ svbmits that some o}f the applicant}s in the meghtime has been

. _ some of
transferred from Pakur to Rampurhat, Though/the applicants
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were allowed to retain quarters for a period of two years (as
per letter dated 4,12,96 (amnexures R to the reply), they
tetained the quarters after expiiy 6f that period and that
matter has been referred to the Railway Boérd'fdf necegsary
action, o

3. I have considered'the suomissions of id. cunsel of
both £he»parties.. Since thé matter is pending for deéision |
‘of the Board, I #ind it would he meaningless to dééide the
grievance of the applicant at this stage and‘respondeﬁts are
directed to considef the representation ax;d decide the matter
Within four months from the date oi communication of this
letter and to communicate the séme to theAapplicants by a
speaking order and to iﬁform the applicants within one month
from the date of taking decision, In the'-meantime, no
deduction shOﬁld be m?de £rom the salary as damage rent,
Accordingly the application is disboséd of, Liberty is‘
given to the appligants to file a fresh application if they
are aggriegéd,by the order.

4,  No oxder is passed as to costs.
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